KARNATAKA LEGISLATURE SECRETARIAT
Notification No. ADM-1/178/SB/91

Bangalore, dated the 1st June, 1991

THE KARNATAKA LEGISLATURE (PENSIONS FREE TRANSIT BY ROAD
TRANSPORT SERVICES) RULES 1990
In exercise of the powers conferred by Section 15 read with Section 11A of the
Karnataka Legislature Salaries, Pensions and Allowances Act, 1956 (Karnataka Act
2 of 1957), the Special Board of Karnataka Legislature hereby makes the following

rules, namely-

1. Short Title and Commencement:- (i) These rules may be called the
Karnataka Legislative (Pensioner's Free Transit by Road Transport Services) Rules,

1990.

(ii) They shall be deemed to have come into force from the 1st day of

November, 1990.

2. Definitions.- In these Rules, unless the context otherwise requires;

(i) 'Act' means, the Karnataka Legislature Salaries, Pensions and Allowances
Act, 1956 (Karnataka Act 2 of 1957).

(ii) 'Corporation' means the Karnataka State Road Transport Corporation.

(iii) 'Pensioner' means a person entitled to Pension under the Act.

(iv) 'Secretary' means the Secretary of the State Legislature and includes the Deputy
Secretary or an Under Secretary of the State Legislature.

(v) 'State' means the State of Karnataka.

(vi) 'Coupon book' means a Bus Travel Coupon Book, issued to an Ex-

Member under these Rules.

3. Subject to the provisions of these rules, every Pensioner shall be provided
by the Secretary with a Coupon Book Containing 24 leaves which shall entitled
such member to perform journey by Karnataka State Road Transport Corporation
Bus-Services from his ordinary place of residence in Karnataka to Bangalore and

back. The ordinary place of residence shall be noted in the Coupon.



4. Requisition for supply of Coupon Books:- (i) The Secretary shall, whenever
necessary, make a requisition to the General Manager, KSRTC, Bangalore, for the
supply of Coupon Books for use of the Ex-Members in accordance with these

Rules.

(ii) On receipt of such requisition, the General Manager, KSRTC, Bangalore,
shall supply to the Secretary, the Coupon Books with 24 leaves each which can be
used for travel by Pensioner from his ordinary place of residence in Karnataka to
Bangalore and back in accordance with these rules and arise the necessary debit

against the Karnataka Legislature.
5. Certificate on Coupon Books:

Every Coupon Book shall contain the following certificate affixed by the
Secretary, Namely:-

I hereby certify that Sri/ Smt.....ccooiiiiiiiiiiiiiii e is entitle to

pension under the Karnataka Legislature Salaries, Pensions and Allowances Act,

1956 and his ordinary place of residence iS ......ccooeeevrereiieeiiineeiiieeeinneennnne.

Secretary,

Karnataka Legislature.

6. Procedure for issue of Coupon Books:

(i) The name of the Pensioner and his Ordinary place of residence in

Karnataka shall be filled in Coupon Book by the Secretary before it is issued.

(ii) The Secretary shall get the following declaration (which shall be printed
on the covering page of every Coupon) duly signed by the Pensioner before such

Coupon Book is issued namely:

"I, STi/SMt o hereby declare that the Coupons

will be used by me as specified in sub section 5(1) of Section 11A of Karnataka
Legislature Salaries, Pensions and Allowances Act, 1956 (Karnataka Act 2 of 1957)

and the rules made thereunder".

Signature of the Pensioner,



7. Coupon Books to be issued at.a time and their Validity:

One Coupon Book with 24 leaves will be issued to the Pensioner under these

rules and it shall be valid for one year reckoned from 1st April to the last day of

March next year.

B. Luggage:- The Pensioner shall be entitled to carry such luggage free of
charges as is permissible to a passenger and shall pay in cash for the excess
luggage, if any, at the rates prescribed by the transport authorities.

By Order and in the name of the Special Board,

M. INNASAPPA,
Secretary,
Karnataka Legislature.



FORM-1
(See rule 4)
THE KARNATAKA LEGISLATIVE ASSEMBLY
Form of application for the grant of pension to former Legislators of

Karnataka Legislature.

. Name of the applicant
(IN BLOCK LETTERS)

. Father's name (Husband's name
in the case of a married woman

applicant)

. Permanent residential address
showing the Village and District

. Particulars of the period during
which he was a member

of the Karnataka Legislature after
the 1st day of Januaty, 1952.



Assembly:

5. Identification Marks
(1)
(2)

6. Whether three copies of the
photographs are enclosed.

7. Whether four specimen
signatures, duly attested, are
enclosed:

8. Whether the applicant desires the
pension to be paid by cheque or to
be credited to his account in a
Bank and if so, the name of the
Bank, place and Account number
to be specified.



Specimen signature should be attested by a Gazetted Officer of the State
Government.

9. Whether the applicant is in

receipt of any salary remunerations
or pension either from any

State or the Central Government
or from any Corporation owned

or controlled by any State or
Central Government.

I certify that all the particulars furnished above are true and correct to the
best of my knowledge.

Place: e Signature of the Applicant.

To

The Secretary,
Karnataka Legislative Assembly

Vidhana Soudha,
BANGALORE.



FORM-II
See rule 4

THE KARNATAKA LEGISLATURE FAMILY PENSION

Form of application for the grant of pension to family of the deceased sitting
Member of the Karnataka Legislature.

1. Name of the applicant
(in block letters)

2. (a) Relationship with the deceased

Member and age with date of
birth.

(b) whether married or unmarried

(c) Members of family Name,
Age and date of birth

3. Name of the deceased member

4. Permanent residential address

showing the Village or Town
and District

S. Particulars of the Period during
which the deceased member
was a Member of Karnataka
Legislature Assembly/Council.



Identification Marks

(1)
(2)

Whether Three copies of the
photograph are enclosed.

Whether four specimen signatures,
duly attested are enclosed.

Whether the applicant desires
the pension to be paid to his;
her Account in a bank and if so,
the name of the Bank, place and
Account number to be specified.

I certify that all the particulars furnished above are true and correct to the best

of my knowledge.

To

PP PP PPPPPPPRRORRPPPPRt Signature of the Applicant.

The Secretary,
Karnataka Legislative Assembly
Vidhana Soudha,

BANGALORE.

Documents in support of proof of age/school certificate should be enclosed.



PHOTO
SHOULD BE
ATTESTED BY
TAHSILDAR
IDENTIFICATION MARKS AND SPECIMEN SIGNATURE OF
SMT: .iiiiiiiiennnccnncnncnnes W/O Late Sri ccveieeereeeeeeceeccocceccencccccnns
Ex-MLA are Attested.
SPECIMEN SIGNATURE:
1.
2.
3.
IDENTIFICATION MARKS
1.
2.
ATTESTED BY TAHSILDAR



PHOTO
SHOULD BE
ATTESTED BY
TAHS1LDAR

IDENTIFICATION MARKS AND SPECIMEN SIGNATURE OF

SMT. ceeveirreinreneeeeeceencccnccennns W/O Late Sri coovviereiireiereeneeneeencenneenns
Ex-MLA are Attested.

SPECIMEN SIGNATURE:

1.

IDENTIFICATION MARKS
1.

ATTESTED BY TAHSILDAR
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FORM-I11
(See rule 5)
KARNATAKA LEGISLATOR'S PENSION PAYMENT ORDER
LEP.O.NO .o, (o) SN 200

Abstract : Pension Grant of Legislator's pension

......................... son/wife of

Reference : From Sri / Smt...coooeerviiiiiiiiiiieeneeeeceeeee

application, dated..........cccvveeeeiiieriiiiiiieeeeeeeeenas

ORDER

Under section 1la of the Karnataka Legislature Salaries, Pension and
Allowances Act, 1956 (Karnataka Act 2 of 1957 ) sanction is hereby accorded to the payment of
Legislator's pension of Rs (Rupees... e
..................................................................................... ) per mensem to Sri/Smt
.................................................. residing at ......................... with effect from
........................................... till death and subject to the rules, as amended, from

2. The Pensioner was a Member of the Karnataka
---------------------------------- Legislative Assembly

3. The identification marks of the pensioner are

(1)
(2)

4. The pension is payable by cheque by the Secretary/The Pension is to be credited
to his account in

S. The expenditure is debitable t0" ........cccoiiiiiiiiiiiiiiiiiiiieriie e "

6. This order is liable for cancellation or modification under rule 10 of the Rules.
To
SH/SMt  everererrsesesrsrssssss s
Copy to

The Accountant General, Karnataka, Bangalore.
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FORM-1V
(See Rule 5)
KARNATAKA LEGISLATORS FAMILY PENSION PAYMENT ORDER
F.PP.O.NO oot o) 19

Abstract : Family pension- Grant of Legislator's
Family Pension to Sri/Smt.........ccoeviviiniinnnnn.n.
Son/Wife /Daughter of

Reference : From Sri / Smt

application, dated ........ccoeeveiiiiiiiiiiiiinian.n.

ORDER

Under section 11B of the Karnataka Legislature Salaries, Pension and
Allowances Act, 1956 (Karnataka Act 2 of 1957), sanction is hereby accorded to the
payment of Legislator's Family pension of Rs. 500 (Rupees Five hundred) only per
MENSEM t0 ST/ SMt......o e, with effect from
....... till death and subject to the rules, as amended, from time to time.

2. The Pensioner Spouse/Father/Mother was a Member of the Karnataka
Legislative Assembly / from

3. The identification marks of the pensioner are
(1)
(2)

4. The Pension is payable by cheque by the Secretary/The Pension is to be
credited to his aCCOUNT IN ..iuuiniiniiiiiii e

5. The expenditure is debitable t0 " ..........ccoiiiiiiiiiiiiiieeiiieee e,

6. This order is liable for cancellation or modification under rule 10 of the
Rules.

STi/Smt ceeniiiiii

To:

The Accountant General, Karnataka, Bangalore.
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FORM-V
(See Rule 6)
FORM FOR CLAIMING LEGISLATOR'S PENSION

Name of the Pensioner

(Former M.L.A.)

(IN BLOCK LETTERS)

Permanent Residential Address

Pension Payment Order No.
(Head of account)

Name of the Pensioner,

(IN BLOCK LETTERS)

Received the sum of Rs ............. (Rupees ...............
......................... ) being my pension in accordance with the Legislators Pension
payment Order NO ........ccccceeeennnenne of 200 ............ for the month/months of....... 200.

for the month/months of.........c...c....c... 200 i
Net Rupees...........
Dated............... the............. 200

Rupees....cccooevviiiiiiiiiin,
Signature STAMP
Secretary
Legislative Assembly Secretariat. Thumb impression.
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DECLARATION

I declare that I am not in respect of any salary/remuneration either from any
State or the Central Government or from any Corporation owned or controlled by

any State or the Central Government.

| declare that I have not been re-elected to the Parliament or the Karnataka
Legislative Assembly / any other State Legislature and I am not a sitting member of
the Parliament or the Karnataka Legislative Assembly / or of any other State

Legislatures.
Signature of the pensioner.

AUTHORISATION

(In the case of a pensioner who desires that the pension amount to be

credited to his Bank Account)
Please pay to Bank (Branch) ................ Account

Signature of the Pensioner.
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FORM-VI
(See Rule 6)

FORM FOR CLAIMING LEGISLATOR'S FAMILY PENSION

Name of the Pensioner

Name of the late MLA or

with the member)

(IN BLOCK LETTERS)

Permanent Residential Address
Family Pension Payment

Order NO.

(Head of account)

ame of the Pensioner,

(IN BLOCK LETTERS)

Received the sum of Rs. 500 (Rupees Five hundred ) only being my pension in

accordance with the Legislators family pension payment Order No...................

73, for the month/months of.............. 200.

Net Rupees.

Secretary Signature or STAMP

Legislative Assembly Secretariat. Thumb impression.
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DECLARATION
I declare that I am not a major

I declare that I am not married

Signature of the Pensioner

AUTHORISATION
(in the case of Pensioner who desires the pension amount to be credited to his Bank
Account)
Please pay to Bank (Branch) ............ (Account
NO covvieiiiieiee

Signature of Pensioner,
By order and in the name of the
Governor of Karnataka.

A. NEELAKANTARYA,
Under Secretary to Government,
Department of Law and Parly. Affairs.
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KARNATAKA LEGISLATURE SECRETARIAT

No, ACTS-1/ACT/28/97-98

Legislature Secretariat P.B. No. 5074, Vidhana Soudha,
Banglaore, Dt. 1-4-1998.

NOTIFICATION -5

In exercise of the powers conferred by section 15 read with section 11A of the Karnataka
Legislature Salaries Pensions and Allowances Act, 1956 (Karnataka Act 2 of 1957) the
Secretary, Karnataka Legislature with the approval of the Special Board, hereby makes
the following rules to amend the Karnataka Legislature (Pensioners Free Transit by Road
Transport Services) Rules, 1990.

I. Short Tital and Commencement:- (1) These rules may be called the Karnataka
Legislature (Pensioners Free Transit by Road Transport Services) (Amendment) Rules,
1997.

(2) They shall be deemed to have come into force from the first day of
September, 1997.

2. Amendment of Rule 3:- For the rule 3 of the Karnataka Legislature (Pensioners
Free Transit by Road Transport Services) Rules, 1990, after clause (iv), the following shall
be substituted namely:-

3. Identity Cum-Road Journey Pass:- "Every Pensioner shall be provided by the
Secretary with a Non-transferable Identity-cum-Road Journey pass containing the name and
address of the member with his photograph affixed thereon which shall entitle him to
travel free of charge along with a companion within the State by the buses operated on
mofussil routes by the Corporation".

By Order of the Special Board.,

Yakub Shariff,
Secretary,
Karnataka Legislature.
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